IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
-AT HYDERABAD

R.AR.33/91%

in : '
C.A 451/90 o Dt, of Order: X&-G—A\,

R.Chandran

«..Applicant/Applicant
Us,

1, The General Manager,
S€C Railuay, Secunderabad.

2. The DRM (BG), SC Railuay,
Secunderabad.,

3, Sr.DCS(BG), SC Railuay,
Secunderabad,

4, D.C.5.(BG), SC Railuway,
Secunderabad,
...Respondents/Respondents

Counszl for the Applicant : Shri FM.C.Pillai
(Y '{,S- lgﬁ%‘-\%

THE. HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN

Counsel for the Resﬁondents AN D

CCRAM:

THE HGN'BLE SHRI J.NARASIMHA MURTHY : MEMBER (J)

(Orders passed in circulation by Hon'ble
Shri J.W.Murthy, Member (J3) ).

This review petition is filed under section

(f) of C.A.T.Act, 1985 under rule No.17 of C.A.T.Act, 1987.

The applicant in kke Original Application No.451/90 has
filed this Review Application aggrieved by the order court
dt ,11-4~1991, In his Revieu Petition hz contends that the

passengers were nat examined and the Vigilance report was

not ‘made available to him. Ffurther he contends that the

rejoinder filed in the Original Application was not perused
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Thers is no pew material placed before us for considering

the case for review. 5So there are no merits to entertain

the Review Petition and the same is accordingly dismissed,

No costs.
ﬂDlB1RUEC:
Dztom......... }k ............ .
Cour\) (Sr\
Jentral Administrative Tribuna)
Hyderabad Bench
Hydequbed,
avl/
To

1. The General Manager, S.C.Railway, becunderabad.
2. The LRM (BG) S.C.Railway, secunderabad.
3. sr. ICsS(BG) S.C.Railway, Secunderabagd.
4. L.CoS5.(BG) ».C. Railway, Secuncerabad.
5. One copy to Mr.M,C.Pillai, Advocate,Flat No. 304,
Kakatiya Apartments street No.2. Habsicuds, hyd-?
6. One copy to Mr. N.R.Levraj, SC for Rlys, CAT.Hyd.
7. One copy to Hon'Ple Mr,.J.Narasimha Murty, Meiber (3)CAT.Hyd.

L,Q’zan spare copyx///
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